
Purchase of Tanks by Pakistan from Ukraine

2507. DR. T. SUBBARAMI REDDY :
SHRI PRADIP BHATTACHARYA :

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state :

(a) whether $550 million contract for the supply of 
320 Ukrainian tanks was signed between Ukraine and 
Pakistan in Islamabad on July 31, 1996;

(b) whether It has been reported that Pak’s purchase 
of these tanks would destabilise the current dynamic 
balance between defence potentia ls  of India and 
Pakistan and trigger off a new round of arms race 
between the two countries;

(c) if so, the reaction of the Government thereto;

(d) w hether any concre te  steps are being 
considered to meet the situation arising out of this 
contract; and

(e) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I K GUJRAL) (a) According to available reports. 
Pakistan and Ukraine entered into a contract in July
1996, for the sale of about 300 T-80 UD tanks to 
Pakistan

(b) and (c) There is apprehension that these 
supplies will impact adversely on the military balance 
between India and Pakistan Government believe that 
the acquisition of weapons by Pakistan, beyond its 
legitimate requirements, is not conducive to peace and 
security in the region.

(d) and (e). Government constantly monitor all 
developments having a bearing on national security 
and take all necessary steps to safeguard it

Concept of ‘Zero Vacancy’

2508. SHRI SANTOSH KUMAR GANGWAR Will 
the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state :

(a) the concept of “Zero Vacancy" in the context of 
posting of teachers of Kendriya Vidyalayas

(b) whether it is still being acted upon;

(c) If so, the details of its modus operand/; and

(d) If not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE M IN ISTRY OF HUMAN  
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) to (d). There la no concept of Zero vacancy mentioned 
In the Transfer Guidelines approved by the Board of 
Governors for transfer/postings of teachers.

[Translation]

Admission of Grandchildren of 
Employees of KVS

2509 SHRI SHANTILAL PARSOTAMDAS PATEL 
W ill the M in is te r of HUMAN RESOURCE 
DEVELOPMENT be pleased to state

(a) whether the grandchildren of the working and 
retired employees of Kendriya Vidyalayas and Kendriya 
Vidyalaya Sangathan are given admission in Kendriya 
Vidyalayas on priority basis; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) and (b). The grandchildren of serving employees of 
Kendriya Vidyalaya Sangathan and Kendriya Vidyalayas 
are given second priority for admission in Kendriya 
Vidyalayas.

[English]

Commercial Sexual Exploitation

2510 SHRI MADHAVRAO SCINDIA W ill the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state

(a) whether his attention had been drawn to the 
World Congress against Commercial Sexual Exploitation 
held at Stockholm in September. 1996:

, (b) the specific measures taken to check this 
menace discussed and recommended by the World 
Congress, and

(c) the steps taken and are being taken by the 
Government in the light thereof9

M INISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI S.R BOMMAI) (a) Yes. Sir

(b) The World Congress against Commercial Sexual 
Exploitation of Children held at Stockholm (Sweden) 
from 27“31 August, 1996 adopted a Declaration and an 
Agenda for Action. The Agenda for Action adopted calls 
for integrated strategies and measures so that by the 
year 2000 AD., there are national agendas for action 
and indicators of progress, with set goals and tim e­
frame for implementation, targetted to reducing the 
number of vulnerable children and bringing about an 
improvement in the attitude of the society towards child 
rights. The Agenda for Action further calls upon the 
National Governments to develop implementation and 
monitoring mechanisms at the national and local levels 
as well as for close interaction and cooperation between 
the Government and Non-Government sectors to plan 
and implement measures against Commercial Sexual 
Exploitation of Children.



(c) Apart from stricter enforcement of the existing 
provisions of the following laws;

(i) The Indian Penal Code;

(ii) The Immoral Traffic (Prevention) Act, 1996; 
and

(iii) The Juvenile Justice Act, 1986

The Government of India has already referred to 
the Law Commission certain amendments in the major 
crim inal laws to tackle  sexua l abuse of ch ild ren, 
recommended by the National Commission for Women. 
The G overnm ent has set up a C entra l A dv isory  
Committee for an ongoing review and recommendations 
of both legal and non-legal approaches to the rescue 
and rehabilitation of children in prostitution In addition, 
the Government is attempting to bring about an overall 
improvement in the status of children, especially girl 
children, through better education, health care and 
empowerment of women.

Allocation to Pariyaram Medical College

2511 SHRI MULLAPPALLY RAMCHANDRAN : Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state :

(a) the allocation/advance of funds made by his 
Ministry to Pariyaram Medical College at Cannanore in 
Kerala;

(b) the terms/conditions thereof;

(c) w hether any o the r M ed ica l C o llege or 
Educational Institute has received such advance during 
th e ja s t three years; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL 
SHERVANI) : (a) Ministry of Health and Family Welfare 
has not given any financial assistance to Pariyaram 
Medical College, Cannanore, Kerala.

(b) Does not arise.

(c) and (d). The financial assistance given to 
Mahatma Gandhi Institute of Medical Sciences, Wardha 
during the last three years is as under :

1993-94 Rs. 250 lakhs

1994-95 Rs. 275 lakhs

1995-96 Rs. 400 lakhs

Monuments

2512. SHRI KRISHAN LAL S^ARMA : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state :

(a)1 whether it is a fact that all monuments in the

coun try  face th re a t from  p o llu tio n  and n on -co n ­
servation;

(b) whether it is also a fact that many of these 
monuments suffer damage infected by feet, hands, 
emission of cars, buses of the tourists;

(c) whether it is also a fact that Taj Mahal, Fatehpur 
Sikri and Lai Quila of Delhi are also effected; and

(d) if so, the m easures contem p la ted  by the 
Government in these matters?

THE M IN ISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) to (d). While 
it is not a fact that all monuments face threat from non­
conservation, it is necessary in many cases to safeguard 
ancient monuments against possible pollution. Effective 
measures have been taken by the A S I to safeguard 
centrally protected monuments, including the Taj Mahal. 
Fatehpur Sikri and Lai Quila of Delhi against human, 
ind us tria l and ve h icu la r p o llu tio n . These include 
a ffo re s ta tio n , m on ito ring  of p o llu tio n  leve l from 
industries, prescrib ing environm enta l guidelines for 
location of industries and evolving emission and effluent 
standards.

[Translation]

National Literacy Campaign

2513. SHRI RAJENDRA AGNIHOTRI ; Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state :

(a) whether the Government are giving wide publicity 
to National Literacy Campaign; and

(b) if so, the names of the districts in each State 
which have been declared fully literate?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE M IN ISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) The N a tiona l L ite racy  M iss ion  undertakes 
p ropaga tion  of L ite racy  m essages through 
advertisem ent and pub lic ity in Print and Electronic 
Media.

(b) The National Literacy Mission has dispensed 
with the concept of declaring the districts fully literate. 
After completion of total Literacy the Districts launch 
Post Literacy Campaigns for consolidation of gains 
acquired by learners. 174 Districts are at present in the 
Post Literacy Phase.

[English]

Releaee of Ganga Water for Calcutta Port

2514. SHRI TARIT BARAN TOPDAR : W ill the 
Minister of WATER RESOURCES be pleased to state ;

(a) whether the Government are considering to


